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UPON hearing the counsel the Court made the following
ORDER

We direct the applicant to implead the State of
Tamil Nadu through its Home Department as a party
respondent No.3. Amended cause title shall be filed by
tomorrow i.e. 21°t December, 2024.

Issue notice to the added respondent returnable on
15" January, 2025.

Liberty is granted to serve the standing counsel for
the respondent-State, in addition.

We direct the added respondent to place on record
the details about the criminal cases pending against the
second respondent. The State will also place on record
the number of witnesses which are required to be examined
in the cases. The State will also place on record how
many victims of the offences and the public servants are
the witnesses.

A copy of this order to accompany the notice.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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